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~AQT-No. XIV or 1924.

! S PASSED BY THE INDIAN: LEGISLATURE BT

(Recewed the assent of .the Governor Ge'neml on: the T3l que;
1924 )

‘ An Act. fo. provide for: the fostermg and: developmént of - the
teel industry in- Brltlsh Indla

HEREAS it is expedient, in pursiaznce of the pohcy of
—\; i’ diseriminating protection of industties,in British India
w1th dun regard to the well-heing of. the commumty, to prov1de
for the fosterlng and development .of .the., steel industry by in-- -
creasing the import duties leviable on certain iron and steel
artieles: and by enabling bounties to.-hé granted to.manufae-
turers.in. British India of certain such articles, and to deter-
mine the duties and bounties which shall be payable in respect
of such articles during the first three. years. of -the application
gfiﬁ?at pohcy to the said 1ndustry_ ; It is hereby, enacted as
ollows :

o 1. This. Aot may. be called the Steel Indust?y (Protectlon) Bhort title,

Aect, 1924
2. (1) To section 8 of the Imdian,Tariff A,et r1894.-,
mg sub-seetlon shall be added, namely — i
- A (4) If the- Governor- General in -Conngil: is sablsﬁed
~after. such .inquiry. as-he:thinks- neeess&ry, that

-, articles of any class chargeable. with:c
Part VII of the Second Schedule are- Bem‘ '
- ed into British India from any place,out: id__ _

" at. such a price as is hkely to. render Ineffective
the protection intended to be afforded by such
duty to similar articles manufaeturea iri+ India,

" he may, by notification in the Gazette of India,
inerease such -duty. to. sueh, extent. ag: i
necessary either -génerally or: ¢
“articles when imported: from. or. m,a tare
any country or countries spee;ﬁed in. the, pot;ﬁca-

Ce tion.”? - !

(2) In the Second - Schedule to the same . Act: there shall.
be made the amendments speclﬁed in.the 8 h,edule to:ghis
Act,

[_Pm‘ce one anna.] :




(3) The amendments made by sub seetlon (.2) shall have

‘ effeet up to the 31st/day of Mareh 1997.

Bounites on n ﬁrm or 0 her erson
Bomiesen 3. On the ‘productioni by any company, ther p

“fehplates. _engaged in the business of manufacturing steel of a certificate
granted by an officer authorised by the Governor General in
Council by order in writing in this behalf that such company,

*firm ‘of: other person has on a specified date, not earlier than -
the 1st.day of April, 1924, completed the manufacture of any

steel rails of a weight per yard of not less than 30 pounds
- avoirdupois or of any fish-plates suitable for use with such rails,
and that the rails or fish-plates have been wholly manufactur-
ed in British India from material wholly or mainly produced
from Indian-iron ,ore and comply with any specification for
the time being prescribed or approved by the Railway Board
- for steel rails or fish-plates, as the case may be, the Governor
Gengral in; Couneil shall cause to be paid to such company, firm

or oflier person a bounty in respect of such ralls or ﬁsh-plates
“at the following rate, namely :—

(a) Rs 32 per ton of rails or fish- plates the manufacture

“of ‘which has been completed before the 1st day
" of Aprl] 1925 ; :

< (D) Rs. 26 per ton of raﬂs or fish- plates the manufacture
: . of -which has been completed 6n or after the 1st

day of April, 1925 ‘and befote the 1st- day of
Aprll 1926 ;

(e) Rs. 20 per ton of rails or fish- plates the manufacture
: of which has been completed onor after the 1st day

of April, 1926, and before the 1st day of April,
1927,

tles O T4 (G i ' 3
ﬁ?;lvga ye;agm_ 4. (1) The Governor General in Couneﬂ ma.y, in each of

e financial years commencing on the 1st day of April, 1924,
1925 ‘and 1926, pay such sum, not exceeding seven lakhs of
rupees in any one finaneial year, as he thinks ‘fit by way of

. bounties upon iron or steel wagons in respeet of each of which
he is sahsﬁod——

(a) that it is suitable for the pubhe carriage of animals
“or goods on a railway in India ; and

-(b) that a substantial portion of the component parts
thereof has been manufactured in British India.

'(2) The Governor General in Council may, By notification

“in- the Gazette of India, preseribe the conditions subject to
A which and the manner in which such bounties may be paid.-
Conditions .

o 5. Notwithstanding anything contained--in section 3 or
pousties, . section 4, no hounty in respéet of .steel - rails, fish-plates or

wagons shall be payable to or on behalf of any company, firm

or other person not already engaged at the commencement of

[




this Act in’ the busmess of manufactunng any - oue’ Or - other
~of .such. artlcles, unle’ Sfirm: or person provides
‘facilitics to the satisf ~ nor-General in Couneil
for the technical trammg of Indmns in the manufacturing

processes involved in the business and, in- the case of a company,
,unless-— _ . .

(a) it has been formed and 1*eg1stered under the Indian
Compam% Act, 1913 ; and

" (b)Y it has a share capltal the amount of wlueh is ex-

pressed in the memorandum of association in
rupees ; and

“(¢) such proportion of the d_ii'ecfor_s.-_ as the rGév‘ernor . |
General in Council has by general or special

order preseribed in this -behalf consists of
Indlans

6, The Governor General in Oouncﬂ shall, before th(, 31st, Staw"“Y
day of March, 1927, cause to be made by such persons as he
may appoint in thls behalf an inquiry as to the extent, if
any, to which it is neeessary to continue the protection of the
steel .industry and as to the duties and bounties which are
necessary for the purpose of conferring such protection. -

A THE SCHEDULE,
. AMENDMENTS TO Bl MADE IN SOHEDULE II To THE INDIAN TARIFF Acgr, 1894,

(Seé section 2.

"1, In the heading to Part II, after the wo1da ¢ liable to *’ the word
“¢¢ non-protective ’’ shall be inserted. .

2. For Ttem No. 60, the following shall be substituted, namely :— L
¢¢ Iron alloys.
; »  angle, channel and tee not otherwise specified (se¢ No, 143')..
» bar and red not otherwise specified (see No. 144).
' o pig.
' yy  rice bowls.”’
8. In Item No, 61—

(a) the second poaragraph beginuing with ‘the signs and words

- » 5. beams, joists, pillars, girders and other structural
L shapes ’? "and endmg with the words ‘¢ door and window
E .. fittings and -the like ; (sce No. 90) ’’ shall be omitted ;

(v) after the words ‘f mails, rivets and washers, all sorfs ’! the

words ‘“ ot otherwise specificd (see No. 145) ’’ shall be
inserted ;

(¢) after the w01ds ¢ plugs, valves, coeks and the like ’’ the Words
o e excludmg pipes, tubes and fittings therefor otherwise
specified (see No..146) ’’ shall be inserted ;

(@) for the words ‘‘ IroN ok STEEL, rails, chairs, sleepers, bearing
and fish-plates, spikes (eommouly kknown as dog-spikes),
switches and crossings, other than those described in No. 63,

also lever-boxes, clips and tle bals ” the followmg shall be
subgtituted, name]y —— e




|
!
|
i

b IRON OR STEEL,’ rallway track mat‘ ig
. . (5e¢ NO8. 63 and

" plates, tié- bals, ches, crossi ,
inaterials of ‘shaped and- sizes specially adapted
for tramway tracks ’’ ;

(e) a,fter the words ‘¢ sheets and plates; -all- sorts ’? the words-

.« figt oflierwise specified (See Nos, 146, 147, 148, 153 and
154) *7 ghall ‘be inserted ;

(f) for the words ‘¢ wire, 1xlclud1ng fenculg wire, piano-wire and

wiré'rope; But excluding wire-netting (se¢. No. 97) '’ the -

-words?*¢ barhed and stmnded fencmg«wne and wue rope *’
slall be substituted. .

" 4. For Item No. 62, the following shall e substituted, namely :—
- 062, Steen; angle and tee not” otherwWise ‘specified (see No. 1a0)
5 bar and rod not othefwisé. ‘specified (see Nogs: 151 and
153).

» alloy erucible, shear, blister and tub all kmds, and
: ‘steel for aplmgs and cuttmg tools made by any
process;

,  ingots, blooms and billets, and slabs of a thickuess
of 14 inches or meore.

” expan(ied metal.

5}‘ In JItem No. 68, for all the words beginning with the words
¥ ders .and . other material >’ and. ending - with the words
il for - foncimg’’ the following - shall be substlf;utcd

“¢ other™ niaterl
namely :—.

¢ sleepers and fastenings therefor ;- bearing plates, fish bolts and
nuts; chairs, interlocking appawtus, ‘brake-gedr, couplings and
springs, . signaly;: turn-tables;- weighbridges; carrigges; wagous,
- traversers, trollies, frueks, .and component parts thereof ;
switches, erossings and.the. ' like" imaterial made of alloy steel ;
also cranes and water-tanks when imported by or under the
orders: of a railway company.’’ -

6 In Item No. 87, for the words £ CONVEYANGES, mcludmg 37 the
words,. ‘¢ CONVEYANCES not specified in No.- 142, ndmely;”’ shall be
substituted.

. 7, After- Part VI the followmg Palt shall be“added, namely —

« BART VIL.
Artwles 'wh%h arc liable tp protective duty at .specwl mtes.

, . Umt or " Rate
No. Name of Article, metliod of- of
_ . : assessmexit, duty.
ly or amly .
d.’ixufai: tur ({n
CON VE YANCES.

'[iung, tippingwagons and tholike con- {Ad valoien. | 25 per cent,
' veya,nces designed foi use on lighttail traek, :
if adapted to be worked by ‘manual

_ anififgllab A6 T

ndr

AL »vra’lxm“u Rurs o fias ke

}




143

144

145
146

147

148

149

150

151

METALS—IRON AND STE‘EL‘ o

TroxN angle,channel and tee—-—

(a) not fabricated, kinds otherbhangnlvams-
ed, tinned oi lead coated or CroWn or-
superior qualities.

. (b fabricated, all qualifies e e

T#ow, ConMox BaR ot ga,lva,nlsed tmned ‘or

lead coated.

IBON oR STE’EL‘NAILS, wi'ré"o'i"Fr'éh'?cB' '

therefor, if nvetted or othel rwise
plates or sheets.

thick mcludmg sheets 1/8 ‘irich ¢
‘over—

(a) not fabricated, shlp,

a,nk bndgo a.nd
.commeon qualities. ) "

~(b) fabricated, a,]l.qualities

.e .

(c) cuttmgs, all quahtles .o .

IRON OR STELL SHEETS under 1/8 mch thiok—

(a) not fabricated—

() black .. . . .
(22) gaylvanise(il . .. .
(b) fabricated, all qualitics . ..

(¢) cuttings, black or bgalva,nised .

IrON oR STEEL WIRE, other than barbed or
wire rope or stranded fencing wire, or
wire-netting (see No. 87).

STuEL, angle and tee, not galvanised, tinned,
or lead coated and beam, chahnel, zed,
trough plate, piling xmd other- structuml

sections—
(a) fabricated .. e .
() not fabricated o

S'l‘];]EL—BAIZ AND Row.

Common merchant bar and rod, and bar and

rod de&ugned for the remforcmg of con-

crete, oll sigdg:

| TFon

Ad aloteni

Cwt.

s | Ad valoreimn

Ton

Ad vqloiéiﬂ'!";

Tot

Ton -
Ton

Ad valorem:]

Ad valorent

Ton .,

Ad valorem|

Ton

Ton

: RS. 20,

15 per cent.

Fs: 35.

Rs. 3.

25 per cent.

Ra. 30.

25 per cent.
Rs. 25.

Rs. 30.
Rs. 45.
15Aper cent.
15 per cent.
Rs 60.

2b per cent.
Rs. 30,

Rs. 40.




152

153

154

N of Arbloler

(c) Spikes and tie bars .. o

STEEL RALWAY TRAGK I\IATERIAD—

(a) Rails 30.1b. and over per yard and ﬁsh
plates therefor.

(0) Rails under 301b per yard and fish-
- plates therefor,

(d) Switches, orossings and the llke material
‘mot made of alloy stesl.

STFEL STRUCTURES, fabricated. partially or
‘wholly, not otherwise specified, if made
majnly or wholly of: steelbars, sections,
plates or sheets, for the construction of
buildings, biidges, tanks, well curbs, tresbles,
towers and similar structures or for parts
therefor, but not including builders’ ‘hard.
ware (see No. 90) or atticles specified in
Nos, 61, 51A., 64 or 87. - )

STEEL-——

( a) Tinplates and tinned sheets, inoludmg tm
taggers

(b) Tinplate cuttings .. ) oL e

Ton’ )
Ton

Ton

Ad valorem

Ton

Ad valorem

Ad valorem

Rs. 14,

| Re: g0

Ra. 40,

25 per oent.

25 per tent.

.

Rs. 60,

15 per cent. "

L§2LD—13,500—18-7.24—GIPS




